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Item No.02 - Court No.02

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.231/2024

Dr. P. Devraj Applicant(s)

Versus

State of Puducherry Respondenty(s)

Date of hearing: 13.05.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER
1. This Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) has
been registered in exercise of suo-moto jurisdiction on the basis of news
item published in daily newspaper ‘Hindu’ (Tamil Edition), complaining
that in the Thenaithittu area of Pondicherry, there is huge destruction of
Mangroves by some private entrepreneurs/companies and also in

connivance with the Forest Department.

2. In our view, the complaint made in the present Original Application
gives rise to a substantial question relating to environmental arising due

to implementation of Scheduled Enactments under NGT Act, 2010 but

'__'-:".l- .4

before taking any further action in the mattexr, we find it appropriate to

obtain a factual Report by censtituting a ‘Joint Committee comprising

1 n s Sy
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District Magistrate, Pond,1chae,§vy and “a Senior officer of Pondicherry

Coastal Zone Mana ent Authority.

MEMBEK SELRETARY
PUDUCHERRY COSTAL 2ONAL
MANAGEMENT AUTHORITY '
PUDUCHERRY.

S



3. District Magistrate, Pondicherry shall be the Nodal Agency for

compliance and co-ordination.

4, The said Committee shall visit the site, collect relevant information

and submit factual Report before Southern Zone Bench of this Tribunal.

5 Since the matter relates to the Southern Zone Bench of Tribunal at
Chennai, therefore, Registry is directed to transmit record to the

Southern Zone Bench for further proceedings.

6. List for further consideration before Southern Zone Bench on

01.08.2024.

7. A copy of this order be forwarded to District Magistrate,
Pondicherry and Pondicherry Coastal Zone Management Authority for

information and compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
May 13, 2024
Original Application No.231/2024
MK

MEMBER SECRETARY
PUDUCHERRY COSTAL ZONAL
MANAGEMENT AUTHORITY
PUDUCHERRY.




A NN Exure i

—
~—

{

No. 5l/DS'I‘&E/PCZI\IA/CRZMOL/SC112023/55‘1’
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY COASTAL ZONE MANAGEMENT AUTHORITY
3rd Floor, PHB Building, Anna Nagar, Puducherry — 605 005.
Telephone: (0413) 2201256 Telefax: (0413) 2203494

)

&

/”‘%\'Liéh 203

To
The District Collector-cum- Chairinan (m
Reégional Coastal Zone Management Committee (0 22 JEC ZL‘B /} 3]
Puducherry. /
uducherry \y za&é
Sir, P'UOUCHE"?' /
Sub: PCZMA - Destruction of mangroves at Thengal simng  Harbour,

Thengaithittu, Puducherry Municipality, Puducherry — Reg.

Ref: 1. The Hindu ( Tamil version) Newspaper Report dated 31.08.2023,
2. PCZMA Letter of even No. dated 12.09.2023.
3. CRZ Notification, 2011.

L

With reference to the above-mentioned subject, it is informed that vide reference (2) cited
above PCZMA has sent communication regarding unauthorised cutting of mangroves Trees near

Thengaithittu Fishing Harbour, Thengaithittu, Puducherry Municipality, Puducherry.

PCZMA has requested to take necessary action as deemed fit against the violators for
destsuction of mangroves and submit the details on the vegetation cleared for the appraisal of the

Committee.

1t is requested to submit the actiontakenreport to PCZMA at the earliest for appraisal.

Yours sincerely,

21\12)23

(YASAM LAKSHMI NARAYANA REDDY)

MEMBER SECRETARY (PCZMA)
Encl : As above.

(")
Copyto: "‘\"")(W'b

\
1. The Deputy Collector, Revenue (North) For necessary action to verify

Departiment of Revenue and Disaster Management | the cleared land area belongsto
Puducherry. G Govt. GP Land or Private and
shall submit the details to PCZMA.

2. The Member Secretary 2.1\ B
Regional Coastal Zone Management Committee For necessary action.
Puducherry.

3. Standing Guard File.

7

DES?A‘"CHED

MEMBER SECRE RY

PUDUCHERRY COSTAL NAL

MANAGEMENT AUTHORITY
PUDUCHERRY,

‘gj? g 7 /(// 0?3
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No. 5S1/DST&E/PCZMA/VIOL/SC1/2023/ 32—

,L GOVERNMENT OF PUDUCHERRY
(& DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY COASTAL ZONE MANAGEMENT AUTHORITY
3 Floor, PHB Building, Anna Nagar, Puducherry — 605 005
Telephone: (0413) 2201256 ; Telefax: (0413) 2203494
¥k K
Puducherry, the 1 2 SEP 2023
To
1. The Collector cum Chairman,
Regional Coastal Zone Management Committee (RCZMC), Puducherry.
2.The Conservator of Forest,
Directorate of Forests and Wildlife, Puducherry.
Sir / Madam,
Sub: PCZMA - Removal of mangrove Trees near Thengaithittu Fishing Harbour,
Thengaithittu, Pondicherry Municipality, Puducherry — Reg.
Ref: 1. The Hindu (Tamil version) Newspaper Report dated 31.08.2023.
2. CRZ Notification, 2011.
* Kk

With reference to the above-mentioned subject, itisinformed that unauthorized removal of
mangrove Trees near Thengaithittu Fishing Harbour, Thengaithittu, Pondicherry Municipality,
Puducherry by private agency was published in The Hindu (Tamil version) Newspaper on 31.08.2023
vide reference (1) cited above.

Further, the said area is classified as CRZ - IA (Ecologically Sensitive Area) and 50 m of
Mangrove Buffer Zone was notified as per existing Coastal Zone Management Plan (CZMP)
prepared under CRZ Notification, 201 1. The activities those permitted in CRZ — IA shall be carried
out only after obtaining necessary recommendation from the competent authority including
Puducherry Coastal Zone Management Authority (PCZMA).

Hence, it is requested;

i. To take necessary action as deemed fit against the violators for causing destruction of
Mangroves and submit the details of the violation and action taken to the Puducherry Coastal
Zone Management Authority. (Action: RCZMC & DF&WL)

ii.  To explore the possibility of declaring Mangroves as Forest under the Forest (Conservation)
Act, 1980 (69 of 1980). (Action: DF&WL)

Yours sincerely,
1309
(YASAM LAKSHMI NARAYANA REDDY)
MEMBER SECRETARY (PCZMA)
Encl: As above. A,
Copy to: “\‘5\%‘&3
1. The Deputy Collector North (Revenue) To verify the v§racity of the cleared

Department of Revenue and Disaster Management land area and its ownership
Puducherry i.e GP land or Private land and

submit the st to PCZMA.

2. Standing Guard File.
M» MEMBER SECREJARY
Q- W\ PUDUCHERRY COSTAL{ZONAL

MANAGEMENT AUTHORITY
DESPATCHED' PUDUCHERRY.
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No. 1211/DSTE/PCZMA/NGT/SCI/2024/SSO
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY COASTAL ZONE MANAGEMENT AUTHORITY
371 FLOOR, PHB BUILDING, ANNA NAGAR, PUDUCHERRY - 605005.
Telephone: (0413) 2201256 ; Telefax: (0413) 2203494

@

L
Puducherry, the '1 8 JUN:202 4\
To
The District Magistrate-cum-District Collector
Puducherry.
Sir,

Sub: PCZMA - Original Application No. 231 of 2024 in the Matter of
Dr. P. Devraj Vs State of Puducherry before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi — Nomination of Member — Reg.

Ref: 1. Hon’ble NGT, Principal Bench Order dated 13.05.2024.

2. Your email communication dated 21.05.2024.
sk k ok

Dr. R. Sagaya Alfred, Senior Scientific Officer of the Department of Science,
Technology and Environment (DST&E) is nominated as committee member on behalf of the
Puducherry Coastal Zone Management Authority (PCZMA) as per the Hon’ble National Green
Tribunal, Principal Bench, New Delhi in respect of OA No. 231 of 2024 vide reference (1)

cited above.

This for your kind information.

Yours sincerely,

\&\0
o (YASAM LAKSHMI NARAYANA'“{IEDDY)
/ [ MEMBER SECRETARY (PCZMA)

¥
Copy to: ?!U " m/
1. Dr. R. Sagaya Alfred o\t \f\b\?’ﬂ
Senior Scientific Officer For information.

1‘&\\,\‘)‘7"\ DST&E, Puducherry.
2. Standing Guard File.

MEMBER SECRE
PUDUCHERRY cosTAL :,z. %%%@{q
MANAGEMENT AUTHORITY

PUDUCHERRY. DESPAT\C HED
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GOVERNMENT OF PUDUCHERRY
OFFICE OF THE DISTRICT COLLECTOR-CUM-DISTRICT MAGISTRATE

PUDUCHERRY
No0.5249/RO/B3/DRDM/2024 Date: 25.06.2024
To
1. The Deputy Collector (Rev) North, Puducherry.
2. The Deputy Director (Forests), Puducherry.
3. The Commissioner, Puducherry Municipality.
4. The Member Secretary, Regional Coastal Zone Management Committee,

Puducherry.

Sir,
Sub: Destruction of Mangrove Forests - Constitution of Committee - Reg.
Ref:  This office order of even number dated 25.06.2024

*kk

[ am directed to forward the order cited, wherein a Joint Committee has been
constituted by the District Magistrate, Puducherry, in compliance with the directions
of the Hon’ble Principal Bench of the National Green Tribunal, New Delhi, in O.A.
No.231/2024 dated 13.05.2024

2. In this regard, [ am to inform that the District Magistrate has scheduled a site
inspection on 29.06.2024 at 10.00 am. Therefore, the members are requested to be
present for the inspection, please.

Yours faithfully,

(K.P. SREEJITH)

REVENUE OFFICER

I.acl As above o/

o

Copy to MEMBER SECRETARY
P P:&l:‘CHERRY COSTAL ZONAL
_ S to the District Collector, Agsggg;::gyoR'TY

Puducherry

®



GOVERNMENT OF PUDUCHERRY _
OFFICE OF THE DISTRICT COLLECTOR-cum-DISTRICT MAGISTRATE
PUDUCHERRY

Lt

No:5249/R0O/B3/DRDM/2024 Date: &3 .06.2024
ORDER

Sub: Order dated 12.05.2024 of the Hon'ble Principal Bench of the
National Green Tribunal, New Delhi in O.A. No.231/2024 -
Constitution of Committee - Reg
Ref: 1.D. Note No.1614/HOME/ P3/2024 dated 27.05.2024 of the Home
Department, Puducherry
The National Green Tribunal Principal Bench, New Delhi has registered an
Original Application No. 231/2024 in exercise of suo-moto jurisdiction on the basis of a
news item complaining that in the Thengaithittu area of PondicherrV, there is huge

destruction ot Mangroves by some private entrepreneurs/companies and also in
connivance with the Forest Department.

2 [n compliance with the directions of the order of the Hon'ble NGT, a Joint
Committee comprising of the following members and scope is constituted to collect

relevant intormation and submit factual Report before the Southern Zone Bench of the
Tribunal:

Members of the Joint Committee:

1. District Magistrate/ District Collector, Puducherry
ii.  Deputv Collector (Rev) North, Puducherry
i Dy Director (Forests), Puducherry
. Comumissioner of Puducherry Municipaiity
v, Member Secretary, Regional Coastal Zone Management Committee,
Puducherrv.

Scope of the Committee:

The members of the committee shall individually inspect the site and furnish the
present status on ground particulars and a factual report on the allegations to the
District Collector. Based on the Reports, Revenue Records, and Joint Inspection by the
members, the District Magistrate shall submit a consolidated report to the Southern

Zone Berch of the Triounai, Chennai

3 o

(KULOTHUN S)
DISTRICT COLLtCTOR -CUM-

DISTRICT MAGISTRATE

PUDUCHERRY
[o

The Deputy Collector (Rev) North, Puducherry
[ he Commissioner, Puducherry Municipality

N

F  The Member Secretary, Regional Coastal Zone Management Committee,
Puducherry. MEMBER SECRETARY
4 lhe Deputy Director (Forests), Puducherry PUDUCHERRY COSTAL ZONAL
MANAGEMENT AUTHORITY

PUDUCHERRY,

@
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Through

Mr. Ramaswamy Meyyappan
Government Advocate

(Counsel for Respondent No. 1, 2&3)
Govemment of Puducherry

Madras High Court campus
9940188325/meram6@gmail.com



